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Title Suit (Divorce) No.43/2019. 
 

Contd… 

 
 
IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 

LAKHIMPUR, NORTH LAKHIMPUR. 
 
 

Present: Syed Burhanur Rahman, A.J.S., 
  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
 

 

Title Suit (Divorce) No.43/2019. 
 
 

Smt Ananya Lakshmi Chelleng, 
W/o Sri Trinayan Borah, 
D/o Lt Sarat Chelleng, 
R/o- Ward No.14, Khelmati, 
Mouza- Nakari, 
P.O.- Khelmati,  
P.S.- North Lakhimpur,  
Dist.- Lakhimpur, Assam. 

..…………………Petitioner. 

Versus 

     Sri Trinayan Borah, 
  S/o Sri Podum Borah, 
  R/o- Chutiakari, 
  Mouza- Nakari, 
  P.O.- Moidumia, 
  P.S.- North Lakhimpur, Assam. 

              ..….……………Respondent. 
 
 

Advocate for the Petitioner    : Smt M. Ghosh. 
Advocate for the Respondent : Nil. 
 
Date of hearing                    : 28/03/2022. 
Date of judgment/order        : 02/04/2022. 
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JUDGMENT/ORDER 

 

1. The Petitioner has filed a petition under Section 27 (d) of 

the Special Marriage Act, 1954, for dissolution of 

marriage between the petitioner and the respondent by 

a decree of divorce. 

2. It is stated by the petitioner that the marriage between 

the petitioner and respondent was solemnized on 

07/03/2011 before the Marriage Officer, North 

Lakhimpur, Lakhimpur under the provisions of the 

Special Marriage Act, 1954, vide Marriage Certificate 

No.29/2011. After marriage, both of them started their 

conjugal life in the house of respondent and out of their 

wedlock, they have been blessed with two minor children 

namely, Sri Jyotishman Borah, aged about 7 years and 

Sri Pratyush Borah, age about 3 years. It is stated that 

the respondent doubts the petitioner of having illicit 

relation with his elder brother. It is stated that the 

respondent acquired habit of drinking alcohol. It is stated 

that the respondent used to torture her mentally and 

physically causing grievous injuries and also used 

obscene words against her. It is stated that on several 

occasions the respondent assaulted the maid and their 

minor son over silly matters. It is stated that one day in 

the month of August, 2016, the respondent was drinking 

since morning and at around 2:30 PM, the respondent 

started searching for the maid with intention to beat her 
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for a silly reason and when the petitioner and her 

mother-in-law tried to stop him, but out of anger the 

respondent took a dining chair and hit the petitioner 

behind her head and she started bleeding and seeing 

this the father-in-law came to help the petitioner, but the 

respondent assaulted his father too. It is stated that the 

respondent started demanding money from her on 

regular basis, and if she refused to give him the money, 

he would assault her inhumanly. It is stated that one day 

in the month of November, 2016, at around 8 PM, the 

respondent came home fully drunk and all of a sudden 

slapped his minor  8 months son and when the petitioner 

stop him, he took a burning 'khari' and burned her hair 

and then his father immediately poured cold water over 

the head of the petitioner and informed the local police 

station and the police came and took the respondent in 

their custody, but against thinking of the reputation and 

social status, parents brought him back on the next day 

from the police custody. Thereafter, the respondent 

chased his father and her on the road with a 'dao' 

threatening them to end their lives. Later the respondent 

started taking drugs and became more horrific towards 

his family. On 13/06/2018, at around 2:30 mid night, in 

intoxicated state the respondent broke the electric wires 

of his bed room and placed it over the body of the 

petitioner, for which the petitioner sustained electric 

shock and she fainted for about half an hour and then 

her father-in-law rescued her. It is stated the respondent 



4 

Title Suit (Divorce) No.43/2019. 
 

Contd… 

also gave written promissory notes to take care of the 

petitioner. It is stated that on 05/06/2019, the petitioner 

along with her minor kids left the house of the 

respondent and came to her parental house to protect 

her kids and herself from the mental and physical 

tortures of the respondent. It is stated that the 

respondent often torture his family members and does 

not take care of his family members. It is stated that the 

petitioner made every endeavor to reform the 

respondent, but every efforts went in vain. Therefore, 

the instant petition is filed before this Court praying to 

dissolve their marriage by a decree of divorce. 

3. To substantiate the contention of the petition, the 

petitioner submitted evidence on affidavits of three P.W.s 

i.e., P.W.-1 Smt Ananya Lakshmi Chelleng, P.W.-2 Smt Lily 

Chellang and P.W.-3 Smt Kashmita Chelleng. 

4. From perusal of the case record, it reveals that vide 

order dated 18/01/2022, this Court initiated ex-parte 

proceeding against the respondent. As the respondent 

has chosen not to participate in the instant proceeding, 

the evidence submitted by the petitioners remained 

unrebutted and it can safely be concluded that the 

respondent inflicted mental and physical torture upon 

the petitioner. 

5. Heard petitioner side. 
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6. Having considered the above facts and circumstances, 

the  instant  petition  filed  under Section 27 (d) of Spe- 

-cial Marriage Act, 1954 is hereby allowed. Therefore, I 

am of the considered opinion that it is expedient to 

dissolve the marriage of the parties. 

7. Consequently, the instant petition for divorce is hereby 

allowed ex-parte. Marriage solemnized between the 

petitioner Smt Ananya Lakshmi Chelleng and the 

respondent Sri Trinayan Borah is dissolved by a decree of 

divorce. 

8. Prepare a decree accordingly within 15 days from today. 

9. Disposed of accordingly.  

 Given under my hand and seal of this Court on this the 

2nd day of April, 2022.   

 

( Syed Burhanur Rahman )   
        Addl. District Judge (F.T.C.),  

          Lakhimpur, North Lakhimpur. 
 

Certified that the Judgment is typed 
to my dictation and corrected by me 

and each page bears my signature. 
 
 
 
( Syed Burhanur Rahman ) 
Addl. District Judge (F.T.C.), 
Lakhimpur, North Lakhimpur. 
 
Transcribed and typed by:       
Sri Montu Kherkatary, Stenographer. 


